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EXTENT OF FINANCIAL LOSS CAUSED TO
GOVERNMENT DUE TO THE COLLAPSE OF
EVACUEE HOUSES IN DELHI

*611. MouLANA M. FARUQI: Will the
Minister of REHABILITATION AND MINORITY
AFFAIRS be pleased to state the extent of
financial loss caused to Government on
account of the collapse of evacuee houses in
old Delhi and in New Delhi during the rains
in July 1958?]
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[RAJYA SABHA]

to Questions 3720

SHRI P. S. NASKAR: Sir, the houses that
collapsed are mostly in Delhi and in a few
cases in Shahadara, but no house collapsed in
New Delhi. The total number of houses which
collapsed or partly collapsed is 165; out of
these 41 houses collapsed completely.

Jurl W 2 oS - pd Uy
Al o & A e iy S Rl
2rpary Sl g o el
B e
o S ol @ pir T e
WS & gyl a fS S il g o
-a JS i ye

(A gwo wrewt : wa wfaE
fafaezs 1 ag s §  fr o &
s firt § 9 awg 97 & fr 99
Hqg M ® F 22T H A & Aq &
IAFT AT A AT ANET 7 FOF &
A1 7 fergardd 7 safd 7]

SHRI P. S. NASKAR: The fact is this. Most
of these houses, as I said, belong to old Delhi
and these houses were about, if not more, 60
or 70 years old. When the houses came to the
custody of the Custodian we took all
precautions to preserve the corpus of the
property. But you will be surprised to know
that about Rs. 50,00,000 as rent is due from
these occupants. They are all local people,
mostly Muslims. The process is that as soon as
the tenants or the Corporation authorities
bring to the notice of the Custodian that any
house needs repair, we give permission to
repair the house. It is for the tenants to repair
the house and adjust it against their dues.
Every possible arrangement exists to give
prompt relief.

SHRI B. K. P. SINHA: May I know, Sir, on
what basis the total amount given—one lakh
and some thousand rupees has been assessed?
Is iton
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the basis of the price of the whole house
collapsed or the price of the part that is
affected? What is the basis of  this
assessment?

Oral Answers

SHRIP. S. N ASK AR: In the assessment of
this amount, we took into account only the
structure, not the land.

Ds. RAGHUBIR SINH: May I know, Sir, if
there is no arrangement for the Government to
take steps even if the occupant does not
intimat* them about the bad condition of the
house?

SHM P. S. NASKAR: No. Sir, that is not the
fact. The Corporation authorities have their
own people to look around the town and they
report to us and we take immediate steps.

DRr. RAGHUBIR SINH: May I know, Sir,
then why those steps were not taken in respect
of these particular cases?

SHRI P. S. NASKAR: Somtimes it is very
difficult to find out the defect which is latent
and outsiders cannot enter the premises
without permission.

PROPOSAL TO SET UP A SINGLE BODY FOR
HANDICRAFTS, HANDLOOM, SILK AND SMALL
SCALE INDUSTRIES BOARDS.

*612. SHrR1 T. S. AVINASHILINGAM
CHETTIAR: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether Government have considered
the suggestion made by the Public Accounts
Committee in their Seventh Report for the
setting up of a common board for the
Handicrafts Board, Handloom Board, Silk
Board and the Small Scale Industries Board;
and

(b) what measures at present exist for co-
ordinating their activities and to avoid
duplication of staff and expenditure?

THE MINISTER oF COMMERCE (SHRI N.
KANUNGO): (a) Yes, Sir.

(b) A statement is laid on the Table of the
House.

[18 SEP. 1968]
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Co-ordination of activities of the cottage and
small industry organisations.

The following measures exist at present for
co-ordinating the activities of the cottage and
small industry organisations under the
Ministry af Commerce and Industry: —

(1) A Co-ordination Committee of Small
Industries consisting of representatives of the
All-Indra Boards, the Khadi and Village
Industries ~ Commission, the  Planning
Commission, the Reserve Bank of India, the
Ministry of Finance and the Ministry of
Community Development has been set up for
discussing subjects of common interest and
problems pertaining to the work of all
organisations under this Ministry dealing with
cottage and small-scale industries.

(2) To effect similar co-ordination at the
State level, State Co-ordination Committees
of Small Industries have been set up at the
instance of the Ministry of Commerce and
Industry.

(3) To avoid duplication of staff and
expenditure, the export of coir goods has been
entrusted to the National Small Industries
Corporation and the services of the
Handicrafts Development Corporation are
being utilised to find export market for khadi
fabrics.

(4) The Joint Development Com-
missioners under the Small-scale Industries
Organisations have been made responsible for
covering activities relating to handloom and
handicrafts industries also during their tours
and investigations in their respective regions.

SHRI T. S. AVINASHILINGAM
CHETTIAR: What is the meaning of "Yes,
Sir"? What arrangements have been made to
co-ordinate?

SHRI N. KANUNGQO: The statement is laid

on the Table of the House.
SHrRI T S. AVINASHILINGAM
CHETTIAR: The statement says



